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CENTRl AOniNISTRATIVE TRIBUNAL, 3ABALPUR BENCH

CIRCUIT SITTING AT GyALIOR

Original Application No, 57 of 2003

Gwalior, this the 29th day of October, 2003

Hon'ble Shri Shanker Raju, Judicial nomber
Hon ble Shri Sarveahuar 3na, Adniniatrative nembtr

Smt* Prabha Batham, wife of
Or, R.D, Batham. Applicant

(By Advocate - Shri B.D, Shariaa)

Versus

Union of India, Through
Secretary, ninistry of Teleconmuni-*
cation. New Delhi,

and two others* «,, Respondents

ORDER (ORAL)

By Shanker Ra.1u. Judicial Wewber -

The applicant who was terminated on account of non-

production of proper scheduled oette certificate, in 1992

approached this court earlier in OA No, 285/1995, wherein

directions have been issued that in the event the applicant

produces the proper certificates signed by the competent

authority the same would be considered by the respondents,

2, As nothing moved a CCP No, 16/1998 has been filed by

the applicant which was disposed of on 09,03,2000 with a

direction to the respondents to consider and pass necessary

orders as per the rules, if the applicant submits such a

certificate,

V

3, In NMwOi of the aforesaid vide order dated 12,06,2002

the applicant was put back and was appointed as TOA(G),

4, It is contended by the learned counsel that as the

grounds for termination was non-production of csrtificaitt.
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and uhich uara not correct and the certificate produced
u

by the applicant Waa found to be in order her continuity

in service includinq all benefits should be fflsintained*

In this regard a notice has been served upon the respon"

dents (Annexure A-6) and uhich is yet to be responded by

the respondents*

5, Ends of justice would be met if the present Original

Application is disposed of with a direction to the

authority to treat the aforesaid OA as a

representation and ^spose the claim of the applicant for

continuity in service in the light of the relevant rules

and in the light of the certificates produced by the

applicant by a detailed and speaking order uithin a period!

of three months from the date of receipt of copy of this

order*

6* The Original Application stands disposed of*

(Sarvesiwar 3ha) ^
Administrative nember

(Shanker Raju)
Oudicial nember
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